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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABA -

VL M.ALNO.652 of 1893 in 0.ANe.691 of 1992.
+ -",“ ‘ N e
»B¥tusen l Dated: 27-8-1393.

ks

Ad Government Andhra Pradesh reppesented by its Chief Se zgﬁgiy"fff

to Govepmfent, General AqT;pkﬁfgggion Department,,/gsc etariat, -

_Hyderatad. e ? : o

t; Principal Secretary to Government, Energy, Forests, Environ- __%(’f’
. ment, Science & Techonology Departmant; secretariat, Hyderabad. -

i);L principal ChieP Conservator of Forests, Government of A.PJ, -
saifabad, Hyderabad. . s o
cen Applicants (Respondents

///,2' And '
10 T.Raje Rao. 7 . .
2. Government of India representsd by its Secretary to Government,
Ministry of Enviromment & forests, New Delhi., = .
3. Unibn Public Service Commission, represented by its Secretafy,
Dholpur House, New Delhi. -~ SR Coe e
o ces Respondents (Appliants and
Respondents NOe1,2, QLA
Loee/sz) -
Counsel for the Applicants :Sri. D.Panduranga Reddy, Sple.
counsel for A.P,Statas —
Counsel for the Respondents .Sri; N:R.Devaraj, St. CG3C.

.Sri. S.Satyam Reddy _—
CORAM: L T - S
Hon'ble Nn._T.Chandgasekhar_ﬂaddy,‘Jqd;cial Member
The Tribunal made the Pbllowing order:-
Nfﬂﬁ 652/93 is moved by Sri. ‘D.Panduranga Reddy,
special standing counsel for AP state to extend time up to-
31-10-1993 for implementationof judgement dt. 18.9.1992 in
0.A.691/92. HNone pressnt on behalf of the Respondent Nos in--

this M.A., who is-applicant in the main 0.A. APter hearing Sri.
D.Panduranga Reddy, we extend time up to 31-10=-1993 for imple-
menting the judgement in 0.AJ691/92. 7

‘Accordingly MR 652/93 is alloweds

Copy tos= . . . B
X Chiii/%gnféfgfy to Gove nt, General AdmimistTation p 3
< men ovarnmant -of dhra Pradesh, Setretariat darabad. .
F; principal Secretary to Govermment, Emergy, Forests, Environ- ;

ment, Science & Technology Department, Secretariat, Hyderahad.,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD

THE HOMN'SLE MILLJUSTICE V,NEELADRI RAO
' VICE CHAIRMAN

- AND

THE HOW'B3BLE MR,AJB.GOKTHY 3 MEMBIR(A)

. AND :
THE HON'BLE MR,T.CHANDFASEKHAR REDDY .
MEMBER(JUDL) !

2

THE HON'BLE MR,.P\T.BTRUVENCADAM:M(A)

Dateds QZ/ﬂ ~1#93

No criler as to costs.
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